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In the present Original Application, 

one of the grievances of the Applicant is 

that his application for voluntary retirement, 

under Annexure..]., dated 20th February. 2001 

has not been censidered. In the counter filed 

by the Respondents,'Railways,n.ne receipt of 

the said document,tndec Annexure..1, has been 

disciesed with the following words— 

....• ,• k*• Reapsodents have never 
xaceived any applicaticd for 
voluntary retire,tit as stated by 
the applicant vide Ann exuge4t, 
the O.A...otiierwise voluntary 
retirem 	csuld have been accepted 
1th.ut any problem as it was 

con aidired in case of ethel per son8, 

(emphasis supplied) 

In the aforesaid letter.under 

Mnexure..j.Appljcant prayed to take voluntary 

retirement..n health ground,with effect from 

31-.3...2001. Mr.Mishra for the Railways states 

that the Applicant has not reported to duty, 

neither at KeOnjhar nor at yisakhapatnam,sjnc. 

May, 2001.Apparently, Applicant,being sick, has 

not been able to rert to duty at either of 

the places. 

Having heard Mr.Sarangi,learn& 

Counsel for the Applicant and Mr.t4ishra for the 

ReapCfldents/Railways and on perusal of the 

materials placed on record,the Respondents are, 

hereby, directed toake into consideration the 

document as has oesi filed in this OAa$ 

AnnexUre..I.,as a notice for voluntary rirement 

(without insisting on the production of the 
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the original of the same) withifl a pericd 

of 30 days hece and paS8 fleCeSSaEY orders thereon 

within the same time. In the evt the 

Re8Pond1t8 accept the notice,th1 the Applicant 

shOUld be allowed to go on £etiremeElt w.e.f. 

31.3. 2001 and1 in that eVet)  he 

insist wages/salaries for the peiOdS after.  

31.3.2001 and in that evt, he sheuld be 

paid psicnary benefits w.e.f. 1.4.2001. 

The wages/salariessif any, he has already 

received after that date,sheUld be adjusted 

appropriately. 

pith the above observations and 

directicflS, the OA is allswed.Ne costs. 

(MAN ORANJAN MO HANTY) 
MEMB EEJUDICIAI4 


